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Record of Proceedings

The representative of the Petitioner has made the following submissions:

a. The instant petition is filed for truing up of transmission tariff of the 2014-19 tariff
period and determination of transmission tariff of the 2019-24 tariff period for the
following assets covered under “Transmission System for Ultra Mega Solar Park in

Anantpur District, Andhra Pradesh-Part C (Phase-Ill)” in the Southern Region:

Asset-1: 1 no. 500 MVA 400/220 kV Transformer along with associated bays at NP

Kunta Sub-station

Asset-2: 2 nos. 220 kV Line bays (Bay No. 210 & 212) at NP Kunta Sub-station

Asset-3: 2 nos. 220 kV Line bays (Bay No. 209 & 211) at NP Kunta Sub-station

b. The COD of Asset-1 was 30.9.2018 and COD of Asset-2 and Asset-3 was 3.7.2018.

c. The CFA grant (of ¥51.88 lakh) has not been received. However, inadvertently it was
adjusted in the capital cost. As the said amount is yet to be received, the same is

corrected by filing revised tariff forms.
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d. Combined tariff for Asset-1 and Asset-2 is claimed for the 2019-24 tariff period as
directed by the Commission vide order dated 5.2.2021 in Petition No. 87/TT/2019.
The tariff for Asset-3 is claimed separately as it has to be billed bilaterally on
APSPDCL.

e. No reply has been received from any of the Respondents.

2. The learned counsel for TANGEDCO has submitted that TANGEDCO does not intend
to file reply in the matter.

3. The Commission directed the Respondents to file their reply by 2.1.2023 on affidavit
with an advance copy to the Petitioner, who may file rejoinder, if any, by 13.1.2023. The
Commission further observed that no further extension of time will be allowed and directed the
parties to comply with the directions within the specified timeline.

4. Subject to the above, the Commission reserved the order in the matter.

By order of the Commission

sd/-
(V. Sreenivas)
Joint Chief (Law)
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